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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of article 48 and Seventh 
Schedule.
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Mr. Depatj-Spciktr: The question is:

That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.

The motion was adopted.
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15.7 hrs.

15.67 hrs.

INDIAN PENAL CODE (AMEND­
MENT) BILL*

(Amendment of section* 324, 326, etc.)

Shri C. K. Bkattaduuyya (Raiganj): 
I beg to move tor leave to introduce a 
Bill further to amend the Indian Penal 
Code, 186.

Mr. Depnty-Speaker: The question is:

That leave be granted to intro­
duce a Bill further to amend the 
Indian Penal Code, I86.

The motion was adopted.

Shri C. K. BfeatUcharyjra: I intro­
duce the Bill.

15.68 hrs.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Article 343)

Shri C. K.Rhattaeharyya (Raiganj):
I beg to move for leave to introduoe a 
Bill further to amend the Constitution 
of India.

Mr. Deputjr-Speaker: The question Is:

That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.

The motion was adopted.

Shri C. K. Bhattachaiyya: I introduce 
the Bill.

15.661 hr*

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Eighth Schedule)
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Mr. Deputy-Speaker: The question Is:

That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.

The motion was adopted.
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16.68 hn.

RECOGNITION OF TRADE UNIONS 
BILL*
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Mr. DdMtj-Spetkir: The question Is;

That leave be granted to Intro­
duce a Bill to  encourage  trade 
yntnwimn among the employees and 
to provide for collective bargain* 
log between the employers and re­
presentative  trade  unions  of 
employees.

The motion toot adopted.
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15.991 bis.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of article 31)
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Mr. Deputy'Speaker: The question Is:

That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.

The motion was adopted.
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Constitution (amendment) 
box*

(Omission of article 1(2, etc.l
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Mr. Deputy-Speaker: The (question is:

That leave be granted to intro­
duce a Bill further to amend tbe 
Constitution of India.

The motion uias adopted.
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15.191 brs.

SALARIES AND ALLOWANCES OF 
MINISTERS (AMENDMENT) BILL*

(Amendment of sections 3, 4, 5, etc.)
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Mr. Deputy-Speaker: The question is:

That leave be granted to intro­
duce a Bill further to amend the 
Salaries and Allowances of Mini- 
terss Act, 1952.

The motion u>os adopted.
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15.11 hrs.

Constitution   (amendment)
BILL, Contd.

(Amendment of articles 15 and 16)

Mr. Deputy-Speaker:  The  House
will now take up further poas'idera- 
tion of the following motion moved
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